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This is a tragnsferred case under Section 29 of

Adwinistrative Tribumals Act,1985. Ths applicamk L% schl i

Writ Petition before the High Court in the year 1984 pE&M-IL

for issue of a writ or direction ieltbe:mature of writ f.ﬁf -
ﬁgff mandamus directiny the opposite parties to regularise the. EE?
g: services of the applicant in class IV cadre and to pay ':“
J;i_ | salaries with all emoluments and arrears. 1Ite applicant after
E..H passimg the High School examination was taken as casuak |
E? lagbeur an 28.2,1972 in tE:éDFfice of Accountant Generala,U .F.
i and the said appoirtment é given to him after 8inding that
he has been duly registered in the employment exchange. The
i applicant served as such for 2 years and 9 months when his
Eﬂ; services pere-put an end to, Thereafter the applicant made
: ef forés for getting back in service but he failed., The
ﬁ;- applicant's complaint is that those who were taken as
: casual labour subsequent to the appointment of the applicant
ety - they were not only retai ned in service but several of them j;

?mff were regularised &ad yet the applicant was throun out from

o arviced . As such he filed a writ petition and cleiming Elhat

relief after failimg to get any relief from the departmentsz

authority,

2.

applicant and have pleaded thot  he

3 Mwm done withthe appllcant and he was am?
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particullr post he should have bnaﬁiaﬁcﬁlﬁﬁ@ﬁd F&_
on the some other class-1IV post or ragulaniﬂaﬁiaﬂ.*

some other posts but that too was not done, EE i&gff?; 

for a claim or right as such, but as the casual labﬁﬂﬂﬁgjﬁiJff

being employed aind retained 1a serviee and not r&gularﬂlf*i:**

it admittecly hps been d ne and for which an axplanatlnrthaa
been given tnat they haua been uurklnLZE:Fure the appuintmant
of the applicant. But there is no denial of the &act that
subseguently this process was also adopted., It appears that
tha applicant's case has not been comsidered in two
perspective. Although the applic=nt cannoct claimes a post of
casual labour yhich post as such does not existy but he
undoubtedly haw secceeded in making out the case for

coms ideration to his claim if not for re-instatement then

For re—employment . notwithstanding the fact that he has
become overage. For making him overage the respondents

are to share the respomibility as 1n caSe he would have

been allowed to contirue in service. Accordingly the

relief as such claimed by the applicant cannot be granted, 2

but the respondents are directed to comsider the case of ;{%

the applicant for re-employment .




